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The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): The information is being col-
lected and will be placed on the Table
of the House.

Shri D. C. Sharma: May I know
when the information will be avail-
able and whether the hon. Minister
could give me an approximate idea of
the answer?

Dr. M. M. Das: It is not possible at
present.
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Shri Mohiuddin: In view of the im-
portance of copper, does Government
propose to undertake prospecting and
further working of the mines?

Shri K. D. Malaviya: Government
agree that there is a lot of urgency in
regard to the prospecting of copper
because it is a strategic material. That
is why, they are now launching upon
a programme of prospecting of copper
in different parts of the country.
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INDIAN CITIZENSHIP

*1216. Chaudhri Muhammed Shaffee:
Will the Minister of .Home Affairs be
pleased to state:

(a) the number of foreign nationais
who have applied for Indian citizen-
ship since the 15th August, 1947;

(b) the number of applications
accepted and the number rejected;
and

/2) the number of persons, if any,
who ‘have renounced Indian citizen-
ship or who bave sought political
asylum abroad since the 15th August,
19477

The Deputy Minister of Home
Affairs (Shri Datar): (a) 2851.

(b) (i) 1525.

(i) 1228.

These figures are as on 16th Decem-
ber 1953. No later figures are avail-
able.

(¢) Indian Citizenship is at present
regulated by the provisions of Part II
of the Constitution which do not pro-
vide for renunciation of Indian Citi-
zenship. As regards persons who have
sought asylum abroad, the Government
are not aware of any such cases,

Pandit D. N. Tiwary: May I know
how many of the nersons who came
from Korea have applied for Indian
citizenship?

~-Shri Datar: I have n'ot got that in-
formation, here.

Shri K. K. Basu: May we know
whether the Government propose to
bring forward an Indlan Citizenship
Act as promised in 1952





